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CENTRAL ADMINISTRAT IVE TRIBUMAL, FRINC IFAL BENCH,
NEwW DEIHI,

C.F, No,223/95
™m
0 .ANo . 394/92 ’ ~

I{)

New Delhi: this the € ~day of June,199%.

HON'BLE MR,.S.R.ADIGE, MEMBER(A ).
HON'BIE MRS, LAKSHMI SWAMINATHAN MEMBER(J),

K.P,Dohare ,
Add 1/Industrial Advisor (Retd.),

R/o B2/63, Paschim Vihar ,
Néw De{hi’_63, ’ eee v o oAppli‘: mt a

(Applic ant in person)
Ver sus

1. Shri R,K,Sinha ,
Secretary, Govt, of India,
Ministry of Industry, ~
Udyog Bhavan,

New Delhi,

2 ShriC.D.Peu la,

Under Secretary to the Govt ! of India,
Ministry of Industry,Udyog Bhavan,

New Delhi= 110 Ol1 «....Respondents &
By Advocates Shri V.S.R.Krishma,
-ORDER

BY HON'BLE MR,S,.R,ADIGE MEMBER(A),

Ne have heard applicant Shri Dohare

in person and Shri V,S.,R.Krishna for the
respondents,’

24 The only grievance which appears to
survive is in respect of a sum of &, 124/-

which the applicant still claims is owed

to him, while the respondents aver that

whatever sums were due to the applic ant have been
paid to him, and nothing further requires

to be paid,

3. It is well settled that the purpose

-
of aCCP is to /nsl// respect for and decorum

ya
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in the judicial process, It should not be used for

-2-

asserting the private rights of individualsd In
the present case, we are satisfied that the
reéspondents have not and have no intentiom of
de liberately, wilfully and contumac iously
violating the Court's directions wht h would
necessit ate initiation of coﬁtempl;

proceedings against them, This CCP isg there fore
dropped and notices against the alleged
contemnors are discharged d It will be open to
the applicant to take any other proceedings in

&cordance with law,t

4, Subject to the above, this CP is dismissedJ

No costs ¢

by G A /&/ﬂ/ .
( IAKSHMI SWAMINATHAN ) { S.R, GE/
MEMBER (T ) MEMBER(A ),

/ug/



